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[Shri S. K. Patil]

do proceed to elect, in such man-
ner as the Speaker may direct,
two members from among them-
stlves 1o serve as members of the
Indian Central Sugarcane Com-
mittee.”

Mr, Speaker: The questian is:

“That in pursuance of Rule 1 of
the Rules and Regulations of the
Indian Central Sugarcane Com-
mittee, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Indian Central Sugarcane Com-
mittee.”

The motion was adopted.
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AL Inpia InsTITUTE Of MEnaoal
Scizwces

The Miaister of Health (Dr, Sushila
Nayar): Sir, I beg to move:

“That in pursuance of Section
4(g) of the All India Ingtitute of
Medical Sciences Act, 1858, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, two
members from among themselves
to serve as members of the All
India Institute of Medical Scien-
ces for a term of five years,
subject to the other provisions
of the said Act.”

Mr. Speaker: The qusetion is:

“That in pursuance of Section
4(g) of the All India Institute of

National Shipping Board

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Bhri Raj Bahadur): I beg to

move,;

Medical Sciences Act, 1856, the
members of Lok Sabha do pro-
cecd to elect, in such manner as
the Speaker may direct, two
members from among themselves

“That in pursuance of sub-sec-
tion (2)(a) of Section 4 of the
Merchant Shipping Act, 1958, and
the National Shipping Board
Rules, 1960, framed under the said
Act, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
four members from among them-
selves to serve as members of the
National Shipping Board."

Mr. Speaker: The question is:

“That in pursuance of sub-sec-
tion (2)(a) of Section 4 of the
Merchant Shipping Act, 1958, and
the National Shipping Board
Rules, 1960, framed under the said
Act, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct
four members from among them-
selves to serve as members of the
National Shipping Board"

The motion was adopted.

to serve as members of the All
India Institute of Medical Scien-
ces for a term of five years,
subject to the other provisions
of the said Act.”

The motion was adopted.

12.06 hrs.

RE, SIMULTANEOUS TRANSLA-
TION OF PROCEEDINGS

Mr. Speaker: The House shall now
take up further General Discussion
of the Railway Budget.

An Hon., Member: Sir, how much
time has been allotted for this?
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Shri Nambiar (Tiruchirapalli); On
a point of order, Sir. May I know
whether this sort of translation will
be possible?

Shri H N, Mukerjee (Calcutta
Central): Sir, I did not wish to inter-
rupt you while you were translating
the position for the benefit of the
hon, Member, but if you are going
to make a prectice of it, I am afraid,
You will have to consider go many
other aspects of the situation. You
have been insisting, very rightly,
that we should econowmise as far as
the time of the House is concerned. If

Tronslation of 878
Pyoceedings

it is to be the convention or practice
by whoever ig in the Chair that any-
thing said in English has to be trans-
lated in Hindi then surely those hon.
Members who do not understand
Hindi speeches can insist that any
Hindi speech or statement made should
at once be translated and the time of
the House be comsumed in the pro-
cess. I have no animus against Hindi,
but if in this kind of way conventions
get going, I do not know where we
shal]l end up.

Mr. Speaker: Our Rules are that
any hon, Member can express him-
self in Hindi or in English. He can
use either of the two languages un-
less there are special circumstances;
for example, if an hon, Member goes
not know either of them we have
special provision and the Speaker can
allow him to speak in his mother
tongue provided a copy of his speech
has already been supplied to the
Speaker. That rule will continue, I
am not going to spend double the
time. When an hon. Member speaks
in one language I will request other
hon, Members to try to understand
that themselves or to get the help of
their neighbours who are there to
know what has been said. I agree
with the hon, Member, Shri H. N.
Mukerjee, that if sveryone were to
insist like that it can only be con-
ceived how much time would be
spent in such unnecessary things.
That is my submission and I hope I
will get the cooperation of all the
hon. Members, If it is insisted upon,
I shall not be able to do that in
future,
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Bhri Nambiar: I have to make a
submission.

Mr, Speaker: These submissions
will go on endlessly.

8hri Namblar: If they insist on
speaking in Hindi and we insist on
speaking in Tamil or other languages
there will be only confusion here.
There has been the practice all
through that a Member may speak
either in English or in Hindi, Those
who do not know either of these two
languages, may be allowed to zpeak
in other languages. That healthy
practice should be continued and no
departure should be allowed to be"
made,

Mr. Speaker: Did I say something
else?

Shri Namblar: But he is insisting
on that point.

“mr. Speaker: Perhaps I could not
explain it in so beautiful language.
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12.12 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—contd,

Mr. Speaker: The House will now
resume discussion on the Railway
Budget. Mr. Pattnayak who was on
his legs yesterday will resume his
speech. :

An Hon. Memsber: On a point of
order.



